
Central Administrative Tribunal Ahmedabad Bench. 

Application No. 	 of 199 

transfer Application No. 	 Old Writ Pet.No. 

CERT IF ICATE 

Certified that no further action is recruLred to be taken and 

the case is fit for consignment to the Record Room (Decided). 

Dated: H 

Counters igried: 

- 
Section Off Ler/Court Officer. 	 Signature of the 

Dealing Assistant. 
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CORAM : HON S BLE MR • P • H • TR IVED I : V ICE CHAIR MAN 

HON'BLE MR. P.M. JOSHI 	: JUDICIAL IZMMEP ' 

L1 ~LB 	 C~ 

Heard Mr. K.K. Shah and Mr. B.R.Kyada learned counsel 
the 

for the apolicant and L respondent respectively. Mr.Shah 

states that his relief is now rEstricted to prayer in para 7(a) 

and for prayer in para 7 (b) & (c) are not pressed for. The 

eaition be admitted. Issue noice to the respondents returnable 

within 45 days of the date of this order. Petitioner is also 

at liberty to file rejoinder if any wibbin 15 days thereafter. 

The mater to be aut up before Registrar for further direction 

on 28-4-1988. 

- 

P.H. TRIVEDI 
VICE CHAIR MAN 

( P.M. JOSHI ) 
JUDICIAL iMBER 
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Datel 	Office Report. 

	

3.7.19911 	 Present : Mr.K.K.Shah, learned counsel for the 
applicant. 

I Mr.B.R.Kyada, learned counsel for the 
respondents. 

Adjourned at the request of Mr.K.K.shah, 
learned counsel for the applicant. 

1 

, 	-- 
35anthana Krjshnan 

Judicial 'ember 
( M.M.Singh 

Administrative Member 
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/ 	
IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 

tHMEDPtBPD BENCH 
MXU13(LXM> 

O.A. No. 	143 	 1983 

xN 

DATE OF DECISION_qo3-1J:. 

	

.cKa1iya Sc or. 	!etiti0 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Responueut(S) 

CORAM 

The Hon'ble Mr. 	 ; AcuninisLrative Member 

The Hon'ble Mr. .C.BhatL 
	 ; judicial Itember 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgemen? 	/ 

Whether it needs to be circulated to other Benches of the Tribunal? 	/ 

MGPRRDI2 CT186-3-12-5, 
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]. Kasuc3o Kaliya 
2. t4aga <a1iva 
. Rewali 1-lalla 

4. i4eena Magan 
-5. Ramesh miadiya 

Chiman 0urtan 
Ramli Hurpa 

3. Kaetu Mamia 
9. Mali Pooniya 
1U.3achu Vesta 

Leela Pu:li7a 
Sijija Matha 

23. Sangli Vesta 
14. Sandu Ter Singh 

Sabur Madiya 
J6. Hera Iiadia 
7. 2ama3u Var -Singh 

jB. Humji Kaliya 
. 9. Jannu Sama.su 
0. £rerna.la  Jhuma 
1. Jeetu Manna 

*2. Jitara Manra 
Jaliaa Manno 
3ha ti Makan 
Deetu Dal 3ingh 
Teetu Vesta 

7. Chhagan Kaliya 
Eala Hamla 
E3at1i Johhana 
Pravin Mornaya 
Bikhu Mornaya. 	 ...Applicaflts. 

K.M.3hah, advocate, /o.Mr.  
3, Achalayatan society, Div.II, 
Navrangpura, 
Ahmedabad - 380 OL-9, 

( Advocate : Mr. K. K • Shah ) 

Versus 

Union of India, 
notice to be served through 
General Manaser, 
Iestern Railway, 
Churchgate, 

Bombay - 400 020. 

Chief Engineer (Survery & Construction), 
;iestern Railway, 
Ahmedabad. 	 . . .Respondents. 

Advocate : Mr.B.R.Kvada ) 

O.A. No.143 OF 1988. 
ORALORD E R 

Date : 	.08.1991. 

er : H- n'ble Mr.M.M.Singh 	: Administrative Member 

Learned counsel Mr.K.K.Shah, makes statement at the 

ar that he wants to withdraw the application for exhausting 

alternative remedy 	the Industrial Disputes Act. He 



therefore, seE?ks permission for withdrawal of the application. 

4r.B.R.Kyada, learned counsel for the respondents has no 

objection. Permission reuested given. Application is 

disrnissed as withdrawn. No order as to costs. 

R.C,Bhatt ) 	 ( r4.:.singh ) 
ember (a) 	 Member (A) 


